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Engineering College, Tripnra 

701. Shri Biren Dutta: Will the 
Minister of Education be D1eased to 
state: 

(a) whether an Engineering Coll-
ege for Tripura aas been approved 
by Government; and 

(.b) if '0, when it is likely 
.tart tunctioninj:? 

to 

The Minister of Education (Shri 
M. C. Chagla): (a) Yes, Sir. 

(b) The College was inaugurated 
on 15th August, 1965. Regular classes 
will, however, commence from 1st of 
. September, 1965. 

IUS hrs. 

CALLING ATTENTfON TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

ExPLOSION IN HIGH EXPLOSIVES FACTORY 
AT KIRKEE 
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The M"mister of Defenee Produetion 
ill the Ministry Of Defence (8hri A. M. 
"Thomas): Mr. Speaker, Sir. 

On 21st August, 1965, at about 
10 A.M., a serious accident occurred 
in one of the buildings of the High 
Explosives Factory, Kirkee. The acci-
dent resulted in the death of the fol-
lowing ten persons:-

I. Shri V. Venkataraman, Deputy 
Manager. 

2. Shri R. B. Limaye, ASSistant 
Foreman. 

3. Shri C. G. Kamat, Assistant 
Foreman, 

4. Shri A. G. KUlkarni, Charge-
man. 

5. Shri P. B. Pawar, Supervisor, 
'A' Grade, 

6. Shri R. M. Chavan, Supervisor, 
'A' Grade. 

7. Shri Pachrnuthu Velanda, 
Chemical Plumber. 

S. Shri Kishan M. Gaikwad, 
Chemical Process Worker, 'A' 
Grade. 

9. Shri Syed Ali Syed Kadar 
Badsha, Chemical ProceSil 
Worker, 'B' Grade, 

10. Shri B. B. Gaikwad, Labourer 
'B' Grade. 

2. Shri Y. S, Ingle, Messenger boy 
was seriously injured. InformatiOl 
has since been received that he eJr-
pired on 23-S-1965. 

3. A Court of EnQuiry with the 
Chief Inspector of Military Explosive. 
has been ordered to investigate the 
causes of the accident in accordance 
with the usual procedUre. No sabo-
tage or foul-play is suspected; it ap-
pears to' be a case of an unfortunate 
accident. 

4. The building and machinery has 
been ,considerably damaged. It 
WOuld be some time before produc-
tion can be re-commenced in thi. 
building. We have, however, exa-
mined the implications and are taking 
alternative steps. I am in a position 
to assure the House that the accident 
will not be allowed to affect the de-
fence production, 
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5. It is not in public interest to dis-
close any further information. 

6. This news of the accident involv-
ing the death of so many valuable 
workers of our Ordnance Factories 
has naturally come as a shock. The 
personnel of the Ordnance Factories 
have been rendering a valuable ser-
vice to the country and I am sure the 
House will join me in extending to 
the members of their families its 
sympathies. Government is taking 
steps for payment of necessary com-
pensation according to rules. 
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Shri A. M. Thomas: There has not 
been any shift in the Government's 
position. It appeared in the papers 
that military authorities had taken 
over the investigation. 

Shri Bade: It is in the "Maharashtra 
Times". 

Shri A. M. Thomas: It is the Chief 
Inspector of Military Explosives who 
is the authority constituted for mak-
ing inquiries into such type of acci-
dents as had happened. He is an 
independent authority functioning 
under the Director-General of Ins-
pection and he is not under the 
Director of 'Ordnance Factories. 

With regard to the payment of 
compensation, I have already !l1.en-
tioned in my statement that comper.-
gation will be paid according to ruleS. 

Shr! Bade: My Question was .... 

965 (Ai) LSD.-5. 

Mr. Speaker: The r ~r decision 
was to pay them immediately, but 
now it has been postponed and will 
be done after the inqwry has ~ 
completed. 

Shri A. M. Thomas: The payment of 
compensation has nothing ~ do with 
the inquiry. 
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Shri A. M. ThOIllllli: The question 
whether there has been any neglI-
gence Or not will certainly be enqUIr-
ed into by the Chief Inspector of Ex-
plOsives. I took shelter ~r "pub-
lic interest" because it is not desira-
ble to mention as to the production 
of what vital commodity has beer 
affected. 
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Shri A. M. Thomas: There is fire-
fighting equipment within the ex-
plosives factory. How it happened 
has to be inquired? Whether it was 
in the course of experiment or any-
thing else will certainly be g0ne into 
by the Chief Inspector of Explosives. 
I may also submit for the information 
of the House that the Secretary, De-
fence Production, as well as the 
Director, Ordnance Factories, have 
gone to the spot and they will come 
back with the necessary information. 
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Shri Surendra Pal Singh (Bdand-
shahr): May I know how old is ~ 

Kirkee ordnance factory, al':! ;; it tJ-.e 
first time that an explocicll of this 
nature has take" place there? 

Shri A. M. Thomas: The ordnance 
factory is pretty old. r'l)rtunately 
for us, very few accidents have hap-
pened. The last serious accident 
that took place in 1956 was not in 
r:Ois factory. This is 3 VEry old fae-
','y hut the plant and machinery 
::.C·' have been modernised recently, 

Shri S. M. Banerjee (Kanpur): 
Sometimes back a similar accident 
took place in Khamal'ia ill the 
danger building. I would !Ike tc 
know whether this accicient took place 
because the danger b'jiicling workl'l's 
are not given adequat .. safety and if 
sO, what further improvements hav" 
been suggested by the Committee 
which was appointed tv go into he 
entire question of giving protection 
to the workers? 

Shri A. M. Thomas: The accident 
that has taken place n(;w is not the 
type of accident which took place in 
Kbamaria where one person unfortu-
nately died. That is altogether a 
different matter; that was from rhe 
packing side when ;h.,y were pack-
ing certain things. I may inform the 
hon. Member and als.) the House 
that every precaution is taken in this 
matter. The hon. Member knows 
since he himself was a defence 
ordnance employee. We do take all 
precautions. 

8hri Daji (Indore): Is it a fact that 
none of the workers was insured at 
Government expenses as is required 

and if so, will the Government con-
sider payment of family pensiOn in-
stead of only compensation? 

Shri A. M. Thomas: I have already 
said that necessary compensation will 
be paid according to rules. If any 
modification is to be made, we shall 
certainly consider that question. 

Shri Daji: My first qUe.3tio!l was 
whether the workers were insured at 
government expense and whether they 
are covered by that insurance? 

8hri A. M. Thomas: My information 
is that some section of the employees 
is . cOvered by some insurance scheme, 
but I do not know the details. 

Shri P. C. Borooah (Sibsagar): May 
know whether there' is any system 
of strict scrutiny in the recruitment 
of workers in ordnance factories so 
as to prevent sabotage or dilly-dally-
ing activities finding their way to 
ordnance factories? 

Sbri A. M. Thomas: Yes, Sir. 

Shri Bari Vishnu Kamath (Hosh-
angabad): Are there reasons to be-
lieve thaf in some, if not most, De-
fence industries factories, including 
this one at lCirkee, there are pro-
China andlor pro-Pakistani elements 
surreptitiously at work and if so, 
what measures have been taken, par-
ticularly since the Emergency was 
proclaimed in 1962, to weed out such 
elements, and' if not, what are the 
reasons therefor? 

Shri A M. Thomas: I do not think 
that we should .go into the broader 
question. I have already stated that 
no sabotage or foul play is suspected 
in this particular case. 

8hri Bari Vishnu Kamath: do 
not. . . . What did he say, Sir? 

Mr. Speaker: In this particular case, 
there was no sa.botage. 

8hri D. C. Surma (Gurdaspur): On 
the one hand tne Minister says that 
a Court of Inquiry has been appointed 
and the Chief Inspector of Explosivea 
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will hold the inquiry and on the other 
band he says that there is no act of 
:aabotage. How can the Minister anti-
ripate the findings of the inquiry? I 
want to know what makes the Minis-
"1er think that this is not an act ot 
sabotage and what are the reasons 
which he has in view that in future 
such things would not affect other 
hctories? 

8hrl A. M. Thomas: There are cer-
tain obvious facts in the light of 
which we can come to certain con-
·dusions. From the obvious facts in 
this case, we can say that there is no 
ease of sabotage. 

Shri p. R. Chakravertl (Dhanbad): 
Prompted by such tragic happenings 
which are a matter of grave concern, 
does Hle Government think it neces-
sary to inspire public confidence by 
appointing a high level judicial com-
Dlittee instead of appointing the Chief 
Inspector of Explosives as has been 
done with regara-to the' explosion in 
Dhori? 

'8hrl A. M. Thomas: It is a very 
'IIIlfortunate acciaent no doubt but 
1:be Government thinks that it ~ en-
4)ugh that the requisite machinery 
now constituted functions. 
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8hr! A. M. Thomas: I have already 
'Stated that every possible effort is 
being taken to see that such accidents 
do not recur. 

8hri Krishnapal Singh (Jalesar): I 
would like to know from the hon. 
Minister what precautions are .being 
-taken to prevent such accidents and 
what security arrangements are 
.made? Formerly' there used to be a 
cuard; there Ifse,l'to be a small hut 
Dear <rVery gate where every worker 
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who entered was searched and matd1 
boxes, etc., were deposited outside. 
Are these precautions being taken 
now? 

Shrl A. M. Thomas: There are 
elaborate safety rules governing this 
matter and Hon. Members are free to 
visit these ordnance and explosnes 
factories to see what precautions are 
being t>aken. I am not in a position 
to describe all the various safety ~
cautions that are being taken. 

Mr. Speaker: Papers to be laid on 
the Table. 

12.27 hrs. 

PAPERS LAID ON THE TABLE 

PAPERS UNDER INSTITUTE OF 

TECHNOLOGY ACT 

The MinJster of State in the MiBis-
try Of Home Affairs (Shrl Hathi): 
Sir, on behalf of Shri M. C. Chagla I 
beg to lay on the Table:-

(1) a copy each of the following 
papers under sub-section (4) 
of section 23 of the Institute 
of Technology Act, 1961:-

(i) Certified Accounts of the 
Indian' Institute of Tech-
nology, Delhi, for the year 
1963-64, along with the 
Audit Report thereon. 
[Placed in Library. Slle 
No. LT-4607l65j. 

(ii) Certified Accounts of the 
Indian Institute of Tech-
nology, Kanpur, for the 
year 1963-64, along with 
the Audit Report thereon. 
[Placed in Library. See 
No. Lr-46(}S/65J. 

(iii) Certitrea Accounts of tile 
Indian Institute of TecB-
nology, Bombay, for the 
year 1963-64, along with 
the Audit Report· therllDn. 
[Placed in Library. ~  

No. LT-4609/6S]. 


